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(d) The two user-members of the con­
sortium, viz. IFFCO and SPIC, have entered 
into a purchase agreement with the joint 
venture company in Senegal.

(e) The original agreement entered into 
in 1982 and valid for jl 5 years, provides for 
purchase of 110000 tonnes of phosphoric 
acid per year at international price FOB 
Dakar or cost of production, whichever is 
higher. The cost of production is computed 
at 80% capacity or actual production, which­
ever is higher. Besides, there is a provision 
for additional supply of 50,000 tonnes per 
annum on an everage from 1986 onwards. 
The price for additional quantity would be 
fixed for each semester on the basis of the 
internatbnal price.
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2555. SHRI BABANRAO DHAKNE: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether the State schemes 
under the Rural Landless Emptoyment 
Guarantee programmes require prior ap­
proval of Union Government for Central 
assistance;

(b) the amount released to the States 
under the Rural Landless Employment 
Guarantee Programmes, State-wise during 
the years 1987-88 and 1988-89; and

(c) the detailed prescribed procedure of 
submitting the proposals for approval?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT IN THE MINISTRY OF AGRICUL­
TURE (SHRI UPENDRA NATH VERMA):
(a) Yes Sir. However, the Rural Landless 
Employment Guarantee programme 
(RLEGP) has been discontinued with effect 
from 1.4.1989.

(b) Statement - 1 is given below

(c) Statement - II is given below.
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M n .b O b R .W8

Pioiacts were prepared by the State 
Governments as per the Central Guidelines 
issued under Rural Landless Employment 
Guarantee Programme (RLEGP) and were 
appravedbytheGovernmentof India. Guide­
lines of the programme provided that a shelf 
of projects would be prepared by State 
Government for works to be undertaken 
under the Programme. Adequate number of 
projects might be included in the shelf which 
can be executed during the course of the 
Plan periods on the basis of Plan alk)catk>n 
for the programme to the States. WhHe pre­
paring the shelf of projects, a consckuis 
effort was to be made to particularly irtclude 
those works which benefitted the weaker 
sections of the community.

(2) The guMelines of RLEGP provUed 
that the work projects taken up under the 
programme should be prepared giving de­
tails such asr-

(i) Purpose of the project.

(II) Location of the project.

(ii!) Details of works to be taken up.

(iv) Estimated cost of project.

(v) Time required for oompletton of 
project and phasing of expendi­
ture.

(vi) Estimate of foodgrains.

(vii) Mandays to be generated.

(vIH) Social and Econofflic benefits.

(ix) Implementing Agencies.

(xli) Recoveries to be alleoled etc.

3. BeforesendingtotheGovernmentof

Indian projects were required to be approved 
by State RLEGP Project Approval Board. 
Project Approval Board was required to 
ensure that the projects were prepared in 
conformity with the objectives of the pro­
gramme.
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2556. SHRIBABANRAO DHAKNE: 
SHRIMATI BASAVARAJES- 

WARI:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether Government have taken a 
dedston to launch a major exercise to popu­
larise fuel-efficient multi-purpose small trac­
tors among the small land-owning farmers in 
the country:

(b) if so, the details thereof; and

(c) the States where these tractors are 
likely to be introduced?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) Yes. Sir.

(b) The salient features of the proposed 
scheme are:-

(i) To k>wer land owning limit for 
toan for atractor from 8 acres to 
4 acres. This is, however, pro­
posed only for small tractors of 
below 18 power take off horse 
power.

(II) Farmers In the category of 4to 8
acres of holding shouM be given 
bank toans for such tractor sets 
at reduced rales of Interest




